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HOUSE OF THE PEOPLE 

Monday, 14th December, 1953

The House met at Half Past One 
of the Clock

[Mr. Speaker in the Chair] 

QUESTIONS AND ANSWERS 

(See Part I)

2-39 P.M.

DEATH OF SHRI ‘H. N. SHASTRI
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L>*t̂ Ĵyf * i)£
 ̂ (_XU i

1̂ ia~.4Ja.  ,jl yS l_iJj JJ £

*-̂'1
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[Engflish translation of the above]

The  Minister  of  Edacation  and 
Natural Resources and Scientific Re­

search  (Maulana Azad): Sir,  our

hearts just now are borne down by a 

fresh  grief. The  air  accident  that 
occurred at  Nagpur two days ago 
resulted in the loss of 13 lives and it 

is a matter of deep sorrow that one 

of our dear comrades, an active mem­
ber of this House, Shri Harihar Nath 
Shastri was also a victim of this acci­
dent. The deceased had been a valiant 
soldier in the country’s fight for free­

dom.  He was still engaged in his 
studies when  the movement started 
under  the  leadership  of  Mahatma 

Gandhi. He gave up his education and 

jumped into the field.  He came into 
that  field a number of times  and 

courted imprisonment on a number of 
occasions.  Then  he  completed  his 
studies at Banaras.  Thereafter,  in­

stead of worrying  about himself or 
about his family and engaging in some 

service or  business, as might have 
been expected, he dedicated his life to 
the service of the country and for that 
too he chose a field that was best 
with difficulties.  He devoted himself 

to the service of labour. He made the 
good and the welfare of the workers 
his goal in life. For years he had been 

engaged in this work not only in this 

country but also  abroad, where be

participated in the work of  inter­

national organisations  as India’s re­
presentative.  Although  he  certainly 

had the good of the workers at heart 
he ,was not one of those people who 

allowed themselves to be swayed over 

to any one side. He was also conscious 
of the difficulties of the Government, 

of the factories and of the industry 
and it was his  constant endeavour, 

while keeping the good of the workers 

in view, to adopt the course of mode­
ration and tb see things in their right 
perspective.

I am sure we are all equally feeling 

the sorrow caused by his separation 

from us and that every member of the 
House has heartfelt sympathy for his 

survivors.

Mr. Speaker: I wholly associate my­

self with what has fallen from the 
hon. Deputy  Leader of the House. 
Shri Harihar Nath Shastri played a 

very brave part in the struggle for 
independence and devoted his life to 
the cause of labour. He was president 

of the Indian National Trade Union 
Congress, and he was very helpful to 

this House, whenever there was any 
occasion for  deliberating upon the 

problems connected with labour and 
industry.

We all mourn the loss  of Shri 

Shastri, and 1 am sure this House will 
join me in conveying our condolences 

to his old mother and his wife. The 

House may stand in  silence for a 

minute to express its sorrow.

The House then stood in silence for 
a minute.

PAPERS LAID ON THE TABLE

Notipication re Income-Tax 
Investigation Com mission

The Deputy Minister of Finance 
(Shri M, C Shah): I beg to lay on the 
Table, under sub-section (3) of section 

4 of the Taxation on Income (Investi­
gation Commission) Act, 1947, a copy




